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AwUt Cheek on AmeniUes for EmP-
loyees of Compaaies 

3954. SHRI A. U. Ann: Will the 
Minister of LAW, JUSTICE .ANj) 
COMPANY AFFAIRS be pleased to 
refer to the reply given to Unstarred 
Question No. 5981 on 2gili J'ttly, 1980 
regarding amenities for employees of 
large Industrial Houses and state: 

(a) whether in view of the obligation 
Of the Auditors for being appointed 
by the Board of Dir~ors who gene-
rally dominate the annual general 
meetings where formally such ap-
pointments are approved, they do not 
generally bring to notice such mis-
use of Company's vehicles by their 
Executives labelled as 'Staff cars' 
and thus evade not only Income-
tax: on their total remuneration in-
cluding perks, but also consume 
petrol without any limit; and 

(b) if so, whether Government 
propose making some deterrent pro-
visicn to guard against such cland-
estine grants Of peris to the Execu-
tives in circumvel1'Hmt of the provi-
sions of Sectioo 217 (2-A) of the Cos. 
Act, 1956; anci if not, the reasons? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRr P. SHIV SHANKAR): (a) 
and (b). Government 00 not have 
any information regarding the fail-
ure, if any, of the Auditors to bring 
to the notice of the company, the 
misuse of the company's vehicles by 
the executiveS, evasion of Income Tax 
on managerial remuneration and 
consumption of petrol without limit. 
It is the Auditor·s duty under Section 
227 of tbe Companies Act, 1956 to cer-
tify the truth Or otherwise of the 
particulars given by the company in 
sUCh matters and other matters which 
would ultlmately be reflected in the 
Profit and Loss Account. The High 
Powered Expert Committee has made 
certain recommendations relating to 
the amendment Of Section 217 (2A) of 
the Companies Act, 1956, in the 
above connection.- The reommenda-




